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FOURTEENTH REPORT OF THE COMMITTEE OF PRIVILEGES
(Third Lok Ssbhh)

1. INTRODUCTION AND PROCEDURE

I, the Chainthah of the Committee of Privileges, having been
dtathotised to submit the report on their behhlf, présént this report
té the Hottsé on the gquestion of privilege raised’ by Shri Prakash
Vir Shastti, M.P. and referred to the Committee by the House on
the 25th August, 1968 against the Editor, Printer and Publisher of
AINA (ah Urdiu hewspaper of Srinagar), fot publishing ah editorial
dtticle’ under the cdption Yeh Naheen Hoga, in its issue dateq the
15th Augiist, 1966, allegedly casting aspersions on the Lok Sabha, its
Merbers and the Speaker.

Shri Prakash Vir Shastri, M.P., while raising the question of
privilege, quoted the following passages® from the impugned article
a6 beltig particularly objectionable: —

........ not only the Parliament but also the most honoured
citizen of the country, Sardar Hukam Singh (Speaker)
gave his ruling that in any case he was of the opinion that
inclusion of such documents in the curriculum has adverse
effect on the minds of children........

We have great regard for the hon. Members of Parliament and
also appreciate their sensitiveness for the integrity, sove-
reignty and prestige of the country. But we are not at all
prepared to give them this right that they should misuse
their rights and try to deprive others of their rights. Many
of the Members before giving vent to their pent up feel-
ings, might not have even once gone through the text of
‘Naya Kashmir’. We may tell those Members who have
demonstrated their anguish and wrath after reading this
book, that not to speak of one Parliament but thousands
of such Parliaments cannot be successful in distorting
history........ We want to make it clear to those who,
intoxicated with power and position, consider Kashmir as

L. S. Dvb. dated 25-8-66, cc. 7062—69.
*See Appendix 1.
*Original in Urdu.
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their own estate, that they are striking at the very roots of
identical ideology which form the basis of relations be-
tween India and Kashmir. Every step that they take is
v misdirected. - They are eommitting an unpardonable crime
) of creating a gulf between India and Kashmir. Shri Kashi
Ram Gupta, Sardar Hukam Singh, Prakash Vir Shastri and

Bhagwat Jha are hardly aware of what does ‘Naya

Kashmir’ mean.......... If today Shri Nanda declares it

to be an obsolete historical document and ignores it, then

there remains no common link between India and Kashmir.

We fully understand that the commotion in Parliament is

a feverish outburst of the narrowminded and trouble-
‘mongering nationalism which has eaten into the very vitals

of the country.......... Sardar Hukam Singh, Shri

Prakash Vir Shastri, Shri Hem Barua and Shri Kashi Ram

Gupta can tolerate all this but cannot tolerate the mention

of the freedom struggle and the feelings of the local pecple

in the text books of Kashmir ........ Our new generation
cannot remain ignoramus like some Members of Parlia-
ment..............

Thus, the revolution in ‘Red China’ is the most important un-
forgettable and historic event of this century. How is
it possible that in order to avenge the injustices of the
Chinese rulers, we should keep our new generation igno-
rant about this important revolution. By doing so we would
be taking revenge not from the Chinese leaders but from

"

our own youngmen........

2. The Committee held five sittings. The relevant Minutes of
these sittings form part of the Report.

3. At the first sitting held on the 31st August, 1966, the Committee
decided that the Editor, Printer and Publisher of “AINA” be asked
to submit his written explanation to the Committee.

4. At the second sitting held on the 4th October, 1966, the Com-
mittee considered the written statement’ of the Editor, Printer and
Publisher of “AINA” and decided to hear Shri Prakash Vir Shastri,

M.P. in the matter.

5. At the third sitting held on the 8th November, 1966, the Com-
mittee examined Shri Prakash Vir Shastri, M.P., who pointed out
the specific portions® of the impugned editorial article publiched in
the “AINA” which he considered objectionable.

*See Appendix IL. -
*Shown in italics in the quotation given in para 1 above,
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The Committee decided that the objectionable portions of the said
editorial article, as indicated by Shri Prakash Vir Shagtri, M.P., might
‘be pointed out to the Editor of the “AINA” and he be asked to submit
what he had to say in the matter.

6. At the fourth sitting held on the 29th November, 1966, the
Committee considered the reply* received from the Editor of the
“AINA” and arrived at their conclusions,

7. At the fifth sitting held on the 1st December, 1966, the Com-
mittee considered their draft Report and adopted it.

II. FINDINGS OF THE COMMITTEE

8. The Committee are of the opinion that the impugned editorial
article read as a whole does not constitute a breach of privilege and
contempt of the House, though certain portions of it are couched in
a rather strong, undesirable and irresponsible language which is un-
becoming of a responsible newspaper. The matter does not, however,
deserve any further notice.

ITII. RECOMMENDATION OF THE COMMITTEE

9. The Committee recommend that no further action be taken by
the House in the matter.

S. V. KRISHNAMOORTHY RAO,

Chairman,
Committee of Privileges.
‘NEw DELHI;
The 1st December, 1966.

‘See Appendix III.



MiINUTES
I
First Sitting
Neiw Delhi; Wednésduy, the 31st August, 1968.

The Committee met from 16.00 to 16.45 hours.
Shri S. V. Krishnamoorthy Rao—Chairman.
MEMBERS
. Shri N. C. Chatterjée
. Sardar Kapur Singh
. Shri L. D. Kotoki
Shri H. N. Mikerjee
Shri V. C. Parashar
. Shri Purushottam@as R. Patel
. Shri C. R. Pattabhi Raman
. Shri Jaganath Rao
. Shri Yuveraj Dutta Singh
. Shrimati Ramdulari Sinha
. Shri Sinhasan Singh
. Shri Sumat Prasad

© © 3 D O W N

el T
W N - o

SECRETARIAT
Shri M. C. Chawla—Deputy Secretary.
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8. The Committee then considered the question of privilege against
the Editor, Printer and Publisher of Aina, Srinagar for publishing
an editorial article in its issue, dated the 15th August, 1966, allegedly
casting aspersions on the Lok Sabha, its Members and the Speaker.
The Committee decided that the Editor, Printer and Publisher of
Aina be asked to submit their written explanation to the Committee
within fifteen days. The Committee also desired that copies of the
book entitled Hamar: Kahani containing the Chapter captioned Naya
Kashmir be obtained and circulated to the Members of the Committee.

* * * L ] L]

The Committee then adjourned.

eeesParagraphs 2 to 7 and 9 relate to other casés.
4
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Second Sitting
New Delhi; Tuesday, the 4th October, 1966

The Committee met frotk 11500 to 13-15 hours and from 15-30 to
16-05 hours.

PRESENT
Shri S. V. Krishnamoorthy Rao—Chairman.

MEMBERS

Shri Frank Anthony

Sardar Kapur Singh

Shri L. D. Kotoki

. Shri H. N, Mukerjee

Shri Purushottamdas R. Patel
Shri Jaganath Rao

Shrimati Ram&ulari Strha

. Shri Sinhasan Singh

Shri Sumat Prasad
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SECRETARIAT

Shri M. C. Chawla—Deputy Secretary.

L] L * * »

9. The Committece then considered the question of privileges
raised by Shri Prakash Vir Shastri M.P., against the Editor, Printer
and Publisher of Aina (Urdu newspaper of Srinagar) ' publish-
ing an editorial article in its issue, dated the 15th August, 1966,
allegedly casting aspersions on the Lok Sabha, its Members and
Speaker. Ty

The Committee decided to hear Shri Prakash Vir Shastri in the
matter and directed that he be asked to appear before the Committee
on the 8th November, 1966 at 15-00 hours.

The Committee then adjourned.

eses+¢Paragraphs 2 to 8 relate to other cases,

§
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Third Sitting
New Delhi; Tuesday, the 8th November, 1966.

The Committee met from 15.00 to 15.50 hours.
PRESENT
Shri S. V. Krishnamoorthy Rao—Chairman.

MEMBERS

2. Shri N. C. Chatterjee.
3. Shri L. D. Kotoki.

4. Shri Jaganath Rao.

5. Shri Sinhasan Singh.
6. Shri Sumat Prasad.

SECRETARIAT

Shri M. C. Chawla—Deputy Secretary.

WITNESS
Shri Prakash Vir Shastri, M.P.

2. Shri Prakash Vir Shastri, M.P. was called in and examined by
the Committee in regard to the question of privilege raised by him
in the House on the 25th August, 1966 .gainst the Editor, Printer and
Publisher of Aina (Urdu newspaper of Srinagar). He pointed out
the portions of the editorial article published in the Aina, dated
the 15th August, 1968, which he considered objectionable.

=
- The Witness then withdrew.

3. The Committee decided that the objectionable portions of the
-editorial article might be pointed out to the Editor of the Aina and
he be asked to say what he had to say in the matter.

* * * L] *

The Committee then adjourned. . .

se*ssParagraphs 4 to 6 relate to other cases.
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Fourth Sitting
New Delhi; Tuesday, the 29th November, 1966.

‘The Committee met from 16.00 to 16.40 hours.

—
B
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- PRESENT "
Shri S. V. Krishnamoorthy Rao—Chairman.

MEMBERS

1

. Shri N. C. Chatterjee.
. Sardar Kapur Singh. '

Shri L. D. Kotoki.

Shri H. N. Mukerjee.

Shri C. R. Pattabhi Raman.
Shri Jaganath Rao.

Shri Yuveraj Dutta Singh.
Shrimati Ramdulari Sinha.
Shri Sinhasan. Singh.

SECRETARIAT

Shri M. C. Chawla—Deputy Secretary.

» *® * * *

4. The Chairman then apprised the Committee of the contents of

a letter, dated the 24th November, 1966, from the Editor of Aina
(Urdu newspaper of Srinagar).

The Committee deliberated on the matter and came to the con-

clusion that no breach of privilege or contempt of the House was in-
volved in the publication of the editorial article in the Aina, dated
the 15th August. 1966 under the caption “Yeh Naheen Hoga”.

5. The Committee decided to recommend that no further action

be taken by the House in the matter.

6. The Committee decided to meet on the lst December, 1966 at

16.00 hours to consider their draft Report.

The Committee then adjourned.

*¢s*Paragraphs 2 & 3 relate to other cases.
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Fitth Sitting
New Deéthi; Thursday, the 15t Detenibéy, 1985,

The Committee 16t frotn 16.00 6 16.89 houfs.

PRESERT
Shri S. V. KrishméfmdortHy ME6—Ehirman.
Menrmiits

Shri N. C. Chatterjee.
Sardar Kapur Singh.
Shri L. D. Kotoki.
. Shri H. N. Mukerjee.
Shri Jaganath Rao.
Shrimati Ramdulari Sinha.
. Shri Sumat Prasad.
SECRETARIAT
Shri M. C. Chawla—Deputy Secrétary.

. ® » . *
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3. The Committee then considered their draft Fourteenth Report
and adopted it with the following modification: —

Paragraph 8, for the words “undesirable language”, the words
“undesirable and irresponsible language” substituted.

4, The Committee authorised the Chairman and in his absence,
Shri N. C. Chatterjee, to present their Fourteenth Report to the
House on the 2nd December, 1966.

The Committee then adjourned.

..... T

ee¢sParagraph 2 relates to another case.



APPENDIX I
(See para 1 of Report)

sand!
LoD ghd &

9 e Sy gae dade S TS gey0 S caelyy atin #7238
L 0SS gelee of el Jarsa § dls sy g5Sre yl dys Lyt caltia
Jsdae ke S Plue oal PS5 cagi S peedS Jol 4 ol o ULH -
WS Jawls Jup e ssba el L plen e -2 S
Olke K elaS garal Sl S oL ol & DS e glyS  gylan
o dla K5 et yae Olai S eppesS Wn j ol - & eatS Win
[OOSR N prld &kme oS g0 lyd oIlhe £~J,Ud»-o,i P . <2
I QYU TR & R ST T YR S B TRV VA PN y
L oda e Snd o gae (A gedd gby el 0k Gl yae Sy
S IyS ) S0 K oparl )5 oS eepetS e G AlR)S yuiy oo &S 2
I A axlilee  pae S1IMP Sl 10 5elRa0 «p <5 LS 2y
B S O - BN VRSV IS Y GESR XU VRN 1 55 U G VOX
Ofppe] ¢fhe oL yldge g34d Sho @ o mew S glRegode yayi N}
Wlieltns S el gl gae Jad S glgp e eSS Lo S ol 4R g
@ ewa Uy 3l |y nuwéuﬁeeila-‘:‘dﬂw o ol &
iy o = S @ing pgps dal =Ny el aaa eyl U
oM v S @y eple ] agta iSye S s w¥ie 5§ oyl & el
dyp 1o dhae pol g0 dole f)ld o 2y gp 4l - S 2
Sl ity oyl @i S by ) pe akipe 31K ol ) (oes
fla 5 aaly p oo e L eled pclal S Gha ol
- owly 1A S
o (State List) eezamyed Jhla;n PR w gy S ole .gafi
Jorms S e oS eelai &S @ P90 Ak &l A - e Jed
e Gelan S e S lSlyn Raee palad iy S o5 -l Lo yee

Ope R 4 yyielay sRed - 8 S B ke Ly D S (pl i Sk
9



10

w82 Qg 10 -l 0 oS e (el w gyer
o wlelae  gaplai S by o5 35ye g & LR ke B Rty
e K Bkl s -2 g Jala 3a IS 6y ealdloe
P U S 2w sthd o e e S - k.
—ob N S A paly -a ke S ol e o
d e e et S e e Y gaee A )
wd A S W ey gy S S e S el
&A1 paly pe) ool pagy. ... ... LTSI PSR S PIVVE SO © R
way € A Jydae fa5 S caegla guly il S Hae @l
Ut PO ikt L) Slikai gae delae (] o S 0y
tt sampgd JRulyy 0 Jyp 3y Jlaaia] € ohleral S gl 8 2 P S
o WPee  ghd G g S S lhbas gle S olayed S
JELa gt Ao oS paedS s gea by Ky ol WS - 2 N
S WY E A e w5 b S edl yl sen
Jried S S 0gagly £ caaer gloay M e € egais -
P I o T TV B < R S R W Y R N N 2
ela o - 5 2 Jola glimask  Jysd bl S yly - Jo
JU e e BB qyy € Dl gy gl olel gy yee
- & Wiy
o Plal SRl e Siae e &5 8 & gle o8] freys § JRee
yot L pmm ged HSgb geS Ly y2 dla K5 Jeld 5 eeppastS Linr
S i eyUaed (Blykal U (ol (yaar = & oS &alae yois B repsadS Lyina
KU @ &€ LS g o oy 0] gs e = W iy i ) L] et
teghadS e &5 & LS 0 3000 Sucme ol dalyd Lol yuiy L. B peged
G S ortha o sl B e e S 6 gy 03 S (O glen
oy Ul S JUN Gllae )l oloska] M yaasS (el g2 & UyS Ao
B gl & LSyl bm & Gl sy - a0 a0 i 35 0y
» 2 W Jal gl. éu“"-,é’; Rl L LA AP NPT RCYS TRggs gt e
Oyl B P e S &:ﬂ-aﬁuuﬂ‘;“&, oy Slaky gl

Whai S paeys g)ep S e0y0adS Wi o e i O A S
-2 PN P gled WU & D2 gaS Pyl jp Sgn Jeld e



II

capdle S Ko poun tgin 35S gytal € adithly glyten e oa

- & plea] € alie SU S G 8 Syl pladne 0ys
ey S e g B D L e Ga e el o
o ure S dy Jl Gyla S (gyeyd &) Jlatal bl ¥ 392
Wo Ao o 4y el K ol ei gl & e fire oo
Yo el i wiyda ga gl - e by & et 0 S ¥0gan € eeypadS
VS e ke ph e ek S gl (RIS iy g
o GuU et ol gl e sl e kil S S S
Olawiul g ol = (pih o g8 byl Oleal i S S DyS g
U e S v )0 04 g0 gfed OB L Jlasia] y) o pillal]  jloe
o g3 gl B - Gy eld o S S Glal o) - 2 Byiee
il g o il K il pa S 505 gme o plad )
B Bl S asly Lo D S el - 2 Upp gode K eyl
e i S ethd S paeaS Uh 1) & g o 1P o o)la
e S W6 Lle gols B gltagale 5y agal (o] 5 0B - o6 Fhe b &
oS I35 yend iiRae Wyl ypan g3 gpd3y0f gl lyel S eeppetS Lpin
R w’g’ eH @ e S Regdhe aay S S sl Gi ) Jolsf
by g e dla Lo gl s WU gyl el WU S pgRes
Ol S gsln o gap I8 UyS wlail K e 0y S (] p lys
Judes i)l LK) e e b G iy G Gl s
Jodl gl I LS ga gl - 2w s € Rl gl )
eyt 2y P e ] oS paadS S g0 e & e & S
S ybedS gyl glhegaha 3y &S5 0 gn Jaly U S @iy g e
w K gl - e & K e 5 Kl Jae . Gl ool
S &)y o GRedls oS et b 2 by p o Gy bl N
Yopm € LRgS oly  BK 2 - gen By ) Oy K g Jlae  JUU
W " e LS oS L @l oy _,,:..u Wy 2y e R pla
Wy & gt K e 5 D el - @ UK yle S peess
H S wppedS i & pplae S gagdl -2 Ul 5S35 K wl oo
oy A ) Slew P14 (Ao WS e b gl L fle S



12
Wbl ke (U Llual 2 o - e LS i oWy 2
edS gl GRepsla 43 - ua S gl S N P T
SeBee hydn o83 Ty gy U g0 HThe 0 N e &
oyl gyag &elhe pai (G Wl falyo - kelthe B qkedly)y &5 0
e R PR A e Y R I
oo 0 BT T ol F pgeee B T e 2
Iy Uyl JSlie oS wals o o ol pe Jha) my gl = yap e
oedla Uz oS dly q gy galptye & el Spe o K8 - 00
e o ¢l S e o of Khe ol gles by S
HU S dgh tan Kyl K GRagile - ap gl M S 2y fopes
wolad Wage glen fl ol - G Jola el gyl Fyin T ee
iy gae el ey pans oS Bls glee )5 P o nfee e d
ol 2P S S Ly S A A S fmler o] LAY
iy yper =S o u) xds K e S el OIA S el
& e gl 2y w3 Seme M aalis bl pey S o
Hrw oS &5 B 0ae] gaer - 2 WS adly Cilpe K campfan Ry ole
whelae  gpail et Wkl Sgp 3y Jytal € olde S s ey
A par of Kye Sye - S eyS b SR ISe g90d yed oo
Ot 4y e Wl o s BU ) 0l & glesal £ ke
ovle IS Oyt a0 N 5y e - e U S
2l & SO cagka  fi3e S 50000 S peka - eb 28 adld
R P IR LR U e
nl iyt phd pRee ¢ gpReld gy Kpp € iRhe oL ploge - gy dF glo
o et 5K - g Fhe oS =20y @S e i U gly 26 (2
P8 K U Lyl T semgaa S plys £ e e RS gy
¥ oAl & A LS gk Sl b ale gole - Ik )5 iy hlyé
- e e b ) S LS an e oS wladly L 2y ede
e Bl e S O Sha S skapal (g S guyd gl I (o]
g LA cyed el K ler - Saala U y80 K M) &

slane § =apeyd ¥ =l g - K= 5y jae J.bl} c,h _,S U8 WY TS



13

2wl el gpees g - daly Uy U S adyS e S W
I 355 K pre g ol £ pele yhe PUS Sl S 05 & 2 S lyel
Clpad S i gy gt O gugd K S A LS S ale om0
2 8 ope ke P e A eRigie i @ - K S
WU tyt e € ol of 3aedS )b oS cangkm 530 S pilely eyt
O e <y L8 an S gy Nlae Bl yy pestS oo 90 ol - &
He S a Ky o Bl -2 RN oy e
Wl b K @l S peedS mamgha 30 K jyele &5 G4l &g S e
Eenr g ol ol - Sp i S Gl ik 0 2
-& anly byl el UL e pnl e e 6 e ) MU
N & M8 gllarely S ylika g &S 8 URKe g0 S
M 2 58 Lud © oaeSy it 2 o U]l ) oS b B ) e
B KU gy oS ) T e iy ol @ e e e o
S e Wio S (magord @l yS Ay e Jpale S Ry pyF ity
S 3 0 npde kayf 2 haan fiae peg i Sl b - Kigh LIBHU
Sept S WIS gipe S BU - ya) ¢ud 5 LG ¥0guae € erypedS Lyina ¥y
el €l ol o 5 ¢ g kS S dipen oS Jol 5 L& Ll
,Sw’wh 5 .. M,S.Su‘.-é_u‘_,l-dku.q.wut,éd ¢ Egn

o P B UURC

(English Translation of the above Article in Urdu)
“AINA” Srinagar (Urdu Newspaper) 15th August, 1966
(First Page)
IT WILL NEVER BE

The furor that was created in Parliament last week in respect of
text books prescribed in the State and the statement made by the
Union Home Minister giving an assurance to the turbulent House
have attracted the attention of the inhabitants of the State towards
certain vital issues. Hon. Members of Parliament made adverse
comments on the chapter captioned ‘Naya Kashmir’ contained in
‘Hamari Kahani’ prescribed for 8th class students. Characterising
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the inclusion of ‘Naya Kashmir’ as a threat to the independence of
the country they vehemently criticised the Education Department, the
State Government as well as Khawaja Gulam Mohd. Sadiq. Accord-
ing to one hon. Member the Chief Minister himself was a party to
this antinational conspiracy. So much so, when the Home Minister
elucidating the historic importance of Naya Kashmir’ told that it
was in fact presented as a souvenir to the Commission set up by the
Maharaja of Kashmir in 1943, not only the Parliament but also the
most honoured citizen of the country, Sardar Hukam Singh (Speaker)
gave his ruling that in any case he was of the opinion that inclusion
of such documents in the curriculum has adverse effect on the minds
of children. This stormy and prolonged discussion reached its climax
when the Prime Minister assured the House that the Central Govern-
ment would go into the whole matter. This Debate as a whole
has given rise to two vital issues. Since they are intimately con-
nected with inter se relations of the Centre and the State.as well as
with guarding the:fundamental rights of the inhabitants of the
State, therefore, we would like to say something in this connec-
tion elaborately.

Under the provisions of the Constitution of India Education is in-
cluded in State list. On several occasions a suggestion was made
that education should be included in the Union List but according to
the statement made by the Union Minister of Education Shri Chagla,
only Punjab State was inclined to accept this suggection. All the
other States brushed ‘aside this suggestion with a cold shoulder. At
present education is completely under the control of State Govern-
ment and the Centre has no right to interfere in the educational
matters of the State. Our Parliament is a sovereign body. Its
most prominent feature is that every one can say whatever he likeg,
whether it is worth a mention or not. Therefore, we do not bear
any grudge against those Members who chose this issue of text books
in the State as an apvropriate subject of discussion in order to gain
prominence and to win applause. But instead of promising to draw
the attention of the State Government to the matter, why did the
Prime Minister 'and the Home Minister, assure the House to inwvesti-
gate the same? TUnder what powers thev can investigate into the
matters relating to the subiects included in the “State List”? This
is bevond our comprehension. Does Indira Government intend to
bring the State of Jammu and Kashmir under Central Administratiorn
ag in the case of Manipur. Himachal Pradesh and Pondicherrv? The
Constitution of India in spite of its unitary character is in practice a
guardian of a federal form of Government and unless the Constitution
is amended, the States would continue to enjoy internal autonomy.
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In such circumstances the attitude of the Prime Minister and that of
the Home Minister is not only objectionable but also to be called to
account. C

The second important aspect of the question is that why some
hon. Members of Parliament are so much agitated over the inclusion
of “Naya Kashmir” in the syllabus? We have carefully studied
“Naya Kashmir” once again. We have not come across even a single
word in this ‘objectionable’ document, which could be censured. The
Chief Minister Khawaja Ghulam Mohd. Sadiq has said that ‘Naya
Kashmir’ is a mile-stone in our freedom struggle and it reminds us
of our dreams which the inhabitants of Kashmir had cherished while
struggling against foreign yoke despotic rule. The Chief Minister
has rightly said that on the very basis of this historic document ‘we
had acceded to India in 1947’ and this relation is based on this very
foundation even today. Then, why should certain honourable Mem-
bers of the August House of the country object to this book being
included in the syllabus of our educational institutions? We are
unable to golve this riddle.

We have great regard for the hon. Members of Parliament and
also appreciate their sensitiveness for the integrity, sovereignty and
prestige of the country. Bug we are not at all prepared to give them
this right that they should isuse their rights and try to deprive
others of their rights. Many of the Members before giving vent
to their pent up feelings, might not have even once gone through the
text of “Naya Kashmir”. We may tell those Members who have
demonstrated their anguish and wrath after reading this book, that
not to speak of one Parliament but thousands of such Parliaments
cannot be successful in distorting history.  Our struggle against
atrocities, autocracy and extortion is securely recorded in the pages
of history. Every attempt of removing it from the syllabus, declar-
ing it objectionable and of effacing it from the minds will meet the
same fate, which such conspiracies usually meet. Nineteen years
back we had disdainfully rejected Pakistan only because the dreams
of “Naya Kashmir” could not come true there. We had acceded to
India in the hope that we would have the liberty to shape our future
according to the principles and ideals enunciated in “Naya Kashmir”.
Today after nineteen years, if this document is declared objection-
able, censurable by the August Parliament of India, it would not be
difficult to predict its repercussions on the people of the State. Our
merger with India is not merely a geographical link, it is symbolic
of continued historical affinity and identical ideology. We want to
make it clear to those who, intoxicated with power and position, con-
sider Kashmir as their own estate, that they are striking at the very
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roots of identical ideology which form the basis of relations between
India and Kashmir. Every step that they take is misdirected. They
are committing an unpardonable crime of creating a gulf between
India and Kashmir. Shri Kashi Ram Gupta, Sardar Hukam Singh,
Prakash Vir Shastri and Bhagwat Jha are hardly aware of what does
“Naya Kashmir” mean. They have merely heard of some reference
to this document. What do they know that how many mothers have
sacrificed their sons, how many brides have sacrificed their husbands
and how many youngmen have shed their blood for “Naya Kashmir”.
If today Shri Nanda declares it to be an obsolete historical document
and ignores it, then there remains no common link between India and
Kashmir. We fully understand that the commotion in Parliament is
a feverish outburst of the narrow-minded and trouble mongering
nationalism which has eaten into the very vitals of the country. We
know that most of the members at present are looking forward to
the ensuing elections and they want to influence the public opinion
with each and every gesture. But we want to make it clear to the
leaders of the Central Government that the people of the State are
not prepared to relinquish their right after being overawed by this
‘Jang-e-Zargari’. Being a part of India, we have certain rights and
privileges and today if the present leadership tries to distort our
history or to modify it or to sacrifice it for the sake of expediency,
we would revolt against this leadership and overthrow it. We are
glad that the Chief Minister Khawaja Ghulam Mohammed Sadiq
presented the view-point of the State with courage and clarity. We
hope that the Central Government would respect the sentiments of
the people of the State and would not interfere un-necessarily in our
internal affairs in future. The Central Government in spite of the
activities by some mischief mongers do not hesitate to negotiate with
those Naga leaders who cause so many deaths by indulging in gabo-
tage, who have established a regular Federal Government and who
come to Delhi for holding discussions with the Prime Minister, as
representatives of that Federal Government. Sardar Hukam Singh,
Shri Prakash Vir Shastri, Shri Hem Barua and Shri Kashi Ram
Gupta can tolerate all this but cannot tolerate the mention of the
freedom struggle and the feelings of the local people in the text
books of Kashmir. Shri Sadiq has clearly stated that we cannot
allow the history to be vitiated or the facts to be presented in a dis-
torted manner. Therefore, there should be a mention of Chinese
Revolution in our text books along with the American War of Inde-
pendence. Our new generation cannot remain ignoramus like some
Members of Parliament and therefore every attempt to make ignor-
ance the measuring rod of nationalism should be foiled.
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Some Members have raised an objection to the effect that the
atrocities perpetrated by Sikhs have been mentioned in & book of
history. Another gentleman has remarked that Red China has been
praised in a text book. Both of these are incontrovertible facts.
Sikh regime like that of Pathans is the blackest chapter in the
history of Kashmir. The very mention of cruelties perpetrated in
Kashmir during this period makes one shudder with awe even today.
Can we be expected to tell our children that the period of Sikh re-
gime in Kashmir is a golden chapter of the history of Kashmir?
This is not teaching but a mere misrepresentation of facts. Thus,
the revolution in “Red China” is the most important, unforgettable
and historic event of this century. How is it possible that in order
to avenge the injustices of the Chinese rulers, we should keep our
new generation ignorant about this important revolution. By doing
so we would be taking revenge not from the Chinese leaders but
from our own youngmen who having been brought up in an atmos-
phere of narrow mindedness and unhealthy patriotism, would remain
totally ignorant of the world around them. We would once again
suggest to the honourable Members of Parliament that they should
glance through the text of “Naya Kashmir”, and instead of going
after literal meaning they should try to catch the spirit. Only then
they would realise that there is in fact nothing about which they
should feel indignant.



APPENDIX II
(See para 4 of Report)
THE WEEKLY “AINA”.
Editor: S. A. Shamim SRINAGAR (Kashmir)
Ref No........ Dated 24th September, 1968

Shri M. C. Chawla,
Deputy Secretary,
Lok Sabha Secretariat,
Parliament House,
New Delhi-1.

Dear Sir,

I have to acknowledge your letter No. 75/B|18|C-1I|66, dated 2nd
September, 1966 conveying to me the directive of the Committee Of
Privileges to state my defence for publishing an article entitled “Yeh
Naheen Hoga” in the “Aina” dated 15th August, 1966.

I am sorry that owing to the anxiety created by the unexpected
floods in the Kashmir Valley and my other pressing engagements, I
could not send you a reply before 16th September as you had desired
me to do.

In your letter you have not indicated which part of the long edi-
torial article or any particular sentences in it have appeared objec-
tionable to the Privileges Committee, nor have I been told on what
grounds has the question of privilege been raised against me for pub-
lishing the article. From your letter it would appear that I have
been rather vaguely and sweepingly accused of having cost reflec-
tions on the Lok Sabha, its members and the Speaker. I am afraid
this impression on the part of the Committee makes it difficult for
me to adequately meet the charge and clear the position. Neverthe-
less, I would like to state my case broadly in the context of the fun-
damental principles that guide the policy of the weekly “Aina”.

But before I do so, I would like to point out that the Indian Par-
liament has not in the past defined its privileges beyond saying that
these will be the same as enjoyed by the British Parliament until
they are considered and defined afresh. The people of Britain do
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not have a written constitution; the British Parliament is guided by
conventions, traditions, precedents and past practices. India has a
comprehensive written constitution precisely delineating rights and
privileges of the citizen, the people and the assemblies in every
sphere of social life. Therefore the Parliament and its members can
enjoy the privileges only to the extent as not to infringe the funda-
mental rights of the citizens which have been solemnly guaranteed
to them in the constitution.

After the receipt of your letter I went carefully through the
article “Yeh Naheen Hoga” (This will not happen) again but could
not find any comment or remark in it in which I might have over-
stepped the limits of my fundamental right of free expression as to
warrant the Privileges Committee’s accusation, particularly when I
had clearly stated that “I hold the members of Parliament in res-
pect and appreciate their solicitude for national unity, independence
and prestige”.

However, it is true that as a freedom loving Kashmiri and an in-
dependent journalist, I do not consider the Lok Sabha and its mem-
bers to be above fair criticism; when any individual member or even
the House collectively function in a manner harmful to the interests
of the nation or apt to jeopardise-the democratic set-up in the country
they become subject to criticiem. I do not think it can be a privilege
of the Parliament or any of its members to damage the foundations
on which the nation stands and still claim immunity from justifiable
comments in the press. -

Known as the fourth estate in a free society, the press is no less
important a limb of democracy than the Parliament and can be curb-
ed and deprived of its rights to criticise within four corners of the
law, at great peril to the society itself.

It is common knowledge that Kashmir is a tough problem con-
fronting us and every patriot should do his best to bring about the
emotional integration of the Kashmiris with the Indian nation to
end it. Weekly “Aina” is the mouth piece of those secular sections
in the Jammu and Kashmir population which are endeavouring to
make the State a permanent part of the Indian Republic with the
free consent of the State people. During the short span of two
years of its life, the weekly and its enthusiastic supporters have,
with patient and hard labour, succeeded in starting a process which
we hope will lead the beautiful land to the goal of complete political,
constitutional and emotional integration with India. Unfortunate-
ly, however, incorrect statements and mischievous demands based on
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‘utter ignorance of the political currents and cross currents in the
State as also the psychological condition of the people, have been
made from time to time on the floor of the Lok Sabha and elsewhere
which retard the steady progress of the wholesome process and nul-
lify the noble work done by the progressive patriotic Kashmiris.

One such misleading statement and unwise demand was made in
the Lok Sabha about the text books taught in the State schools which
naturally agitated the Kashmiris and provoked the article “Yah
Naheen Hoga”. In publishing this I have politely though firmly
and without mincing matters tried to show that through uninform-
ed and incautious remarks, certain Parliamentarians have albeit un-
wittingly harmed the Indo-Kashmir unity and become instrumental
in alienating the sympathies of the Kashmiris. More than the mem-
bers of the Parliament I have criticised the leaders of the Indian

" Government and the ruling party in Kashmir for persuing this short
sighted policy which cannot but disappoint the Kashmiris and lend
strength to the enemies of India.

I think by publishing the frank comment I have acted in the
best interests of India and Kashmir, I have also served the Parlia-
ment and its members by exposing the ignorance which was mani-
festly displayed in the discussions on text books. I honestly believe
that had “Aina” deliberately overlooked the incident and its impact
on public opinion in Kashmir, it would have failed to perform fts
responsibility and ceased to claim that it represents the genuine urges
and opinions of the State people.

As is quite evident from the article, there is no desire to attri-
bute any ulterior motives to any member of the Parliament or attack
his intensions in making the incorrect statements and the unwise
demands. It is admitted that the members have acted according to
their own light. But if the members are ill informed or act in a
manner which wounds the susceptibilities of the Kashmiris trampl-
ing upon their legitimate rights or provokes avoidable hostility
against India in the problem State, it is the duty of a fearless and
patriotic journalist to raise a voice of strong protest and warn the
countrymen of the bad consequences to which it will lead us. I
have only done this.

Need I once again assure the Lok Sabha and its Hon’ble Speaker
that I vield to none in my respect for the august house which is the
svmbol of Indian democracy, and at no time can I harbour the idea
of consciously expressing remarks derogatory to it.
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But at the same time I must repeat that when the tenuoys unity
of India and Kashmir is wittingly or unwittingly further weakened
by any one be he even a member of Parliament, I shall not keep
silent and no threat of being put in the dock for violating the privi-
leges of the Parliament will deter me from making fair comments
and thereby discharging my duties as a journalist, a democrat and a
free citizen of India.

Yours faithfully,

. Sdj- 8. A. SHAMIM,
.. Editor, Printer & Publisher.
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“The Most popular weekly of Jammu & Kashmir

Editor: S. A. Shamim
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Srinagar (Kashmir).
Dated November 24th, 1966
To,

Shri M. C. Chawla,
Deputy Secretary,
Lok Sabha Secretariat,
New Delhi.

Dear Sir,

With reference to your letter No, 76/13/C-1I/66 dated Novem-
ber 10, 1966 regarding the question of privilege raised in Lok Sabha
against me for publishing an editorial under the caption “Yeh
Naheen Hoga” in the “Aina” dated August 15, 1966, I write to say
that I have not to add anything to the explanation already sub-
m:tted to you on September 24, 1966.

The three sentences referred to in your latest communication
are an honest expression of my views and I deny with all the
emphasis at my command that I had any intention of casting any
reflection on the august House, Honourable Members or the
Speaker. I am sure that the Committee will be convinced of
my bonafides if an accurate translation of the alleged ‘objection-
able’ sentences was made available to it. In this connection may
I refer to the report of the Rajya Sabha Privileges Committee
already submitted before Rajya Sabha. In this report the Com-
mittee has said that, read as a whole, the impugned articles does
not constitute a breach of privilege. The Committee has correctly
translated the word “Jahil” as “ignorant” and held that it is not
unparliamentary.

Thanking you,

Yours faithfully,
Sd/- S. A. SHAMIM,
Printer, Publisher & Editor,
The Weekly Aina, Srinagar.
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